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... AppliCaflt 

The Uni.n of India r.preeentsd by it. Secretary, 
DIR.D.0. Ministry of Defence # Scuth $].ck, New Dslhi-110011. 

Scientific Adviser to Rakeha Nantri S D.G.R S D ., Scuth Bl•ck, 
N.. Delhi - 110011 

3. Dirsct.r, Gas Turbine Research Establishment, 3sevan Rimanaqar, 
langaler. — 560075. 

( Shri M. V8sudva Ma., AdVScatS ) 
Subject: SENDING COPIES CF ORDER PASSED BY THE BENCH 

IN APPLICATION NO.K 129/56(Fj(! 

Please find enclosed herewith the copy of the Order/Intorim CL1.r 
passed by this Tribunal in the above said Applicatio,on 1.9.1966. 
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2. Shri M. Vasudsu. Ma. 
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Date 

1.9.1•6 

Oftice Nots 	 Orders o Tnbunal 

LNos. 129 to 131/86 M Shri M. Vasudeva Raó, counsel 
for the respondents, has no objec— 
tion to the prayer •sked in the 
Applications being granted. The 
reliefs are granted to the appli-. 
cants accordingly. 

Shri M. Narayanaswaiy, counsel 
for the xazp applicants, submits tha 
no interim order was passed by this 
Tribunal in these three Applications,  
in view of a recent decision taken 
by the Central Goverrinent, the 1st 
respondent herein. 

he submits that 
However,/the cases of the 

applicants may be considered by the 
respondents on priority basis, sincc 
the applicants in these app1ication 
are also similarly placed as in 
A.Nos. 21 to 23/86 (F) and 120 to 
125/86(F). 

/ 
The above submission has force 

and we therefore direct the respon— 
dents to deal with the cases of the 
applicants in the matter of allotmen 
of quarters orriority basis. 

Applications are ordered 
accordingly. 

(L.H.A. iöY 	(cH. R.K. rA) 
?EMBER (AM) 	MBER (JM) 
1.9.86. 	1.9.86. 
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